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INTRODUCTION

1, the Chairman, Committcc on the Wellare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Twenty Fourth Report on the Ministry
of Communications—Reservations for, and employment of, Scheduled
Castes and Scheduled Tribes in Posts and Telegraphs Department.

2. The Committec took thc evidencd of thc representatives of the
Ministry of Communications on the 4th and 5th Fcbruary, 1982. The Com-
mittee wish to express their thanks to the Secretary, Ministry of Communi-
cations and other officers of that Ministry for placing before the Committee
material and information, the Committec wanted in connection with the

examination of this subject.
3. The Report was adopted by the Committee on the 8th April, 1982.

4. A summary of conclusions/recommendations contained in the Report
is appended (See Appendix II).

New DELHI R. R, BHOLE
April 15, 1982 Chairman,
Chailtra 25, 1904 (Saka) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.

(L2



CHAPTER 1
1. INTRODUCTORY

A. Organisational Set-Up

The Ministry of Communications is headed b Communics-
1iqns)whoisn£othct:hairmm, Po;:sand Tm and the
Director General, Posts and Telographs. In handling the work of the
MSeui?I:t::y';' Secretary (Communications) is assisted by the Additional

1.2  Secretary, Ministry of Communications functions as the Director
General, Posts and Tolegraphs #hd the Chairman, Posts and Telegraphs
Board ag well. Members of the Posts and Telegraphs Board enjoy the status
of ex-officio Additional Secretaries to the Government of India. All policy
decisions relating to Posts and Telegraphs Services are laid down by the
Posts and Telegraphs Board functioning under the Chairmanship of Sccre-
tary, Communications. Working of the P&T Board is, therefore, analogous
to that of a Ministry. There is, therefore, no cause for the Ministry tp issue
any directives to Posts and Telegraphs Department. However, the Ministry
of Communications endorses orders regarding reservations for the Scheduled
Castes and, Scheduled Tribes to the P&T Department for their implementa-

tion.

1.3 As regards the function of the Ministry of Communications
vis-a-vis the P&T Department, it has been stated that the Posts and Tele~
graphs Department deals with all matters relating to Posts and telecom-
munications in the country and functions independently whereas the Ministry
(Main) besides having the Wireless Planning and Co-ordination Wing in the
Secretariat has under its control two subordinate offices (a) Overseas Com-
munications Service (b) Monitori Orﬁg.iudon and two public sector
Undertakings namely Indian Telephone Industries Limited and Hindustan
Teleprinter Limited. While the Ministry co-ordinates the activities in the
organisations directly reporting to it, namely, the Wircless Planning and
Co-ordination the Communications Service, the Indian Telephone
Industries Ltd. and the Hindustan Teleprinters Ltd., it has only minimal co-
ordinating functions as far as the P&T Department is concerned.

1.4 There are 17 postal circles in the Posts and Telegraphs Department
which look after the work relating to Postal Services. Each such circle is
under the charge of a Postmaster General. There are 15 Telecommunica-
tion Circles in all. In addition, there are 27 Telephone Districts and out of
them 9 Districts are under the charge of General Managers. The remaining
18 Districts are under the Charge of District Managers.

1.5 Telephone, Coaxial and Microwave Cable laying schemes and their
maintenance are under the charge of four Zonal General agers in charge
of maintenance with headquarters at Delhi, Madras, Cakutta and Bombay.

1.6 The field organisation for execution of International Satellite S
tem and International Telecommunication Satellite Projects is hecaded
General Manager, Satellite, with headquarters at Delhi.



1.7 There are also four telccommunicition juctories,  located at Cul-
cutta, Bombay, Jabalpur and Bhilai.

1.8 Besides 39 Training Centres for  training of  Telecom. Engincers,
therc are 4 Postal Training Centres for training of Postal personnel. There
is also a Postal Stafl College for training of officers  belonging to  Indian
Postal Service.

1.9 With the assistance of United Nations Development  Programme,
the P&T Department has started one Advanced lLevel Telecommunication
Training Centre at Ghaziabad for long term requirements of technical per-
sonnel required for planning.

B. P & T Board

1.10 It has been stated in a written note furnished to the Committee
that the P&T Board was reconstituted on the 15th February, 1974. The
Board comprises of Director Gencral, Posts and Telegraphs who acts as
Chairman and six other members. The composition of the Board is indi-

cated below :—

(i) Director General, Posts and Telegraphs . Chairman
(i) Member (Plnarice)

(iii)) Member (Pdstal Operation)
"{iv) Member (Telecommunication Operation)

(v) Mémber (Administration)

(vi) Member (Postal Devclopment and Agency Functions).
(vii) Member (Telecommunication Development)

1.11 During evidence the Committee have been informed that the
members of the Posts and Telegraphs Board are appointed by the Ministry.
The mémbers are officers of the level of Additional Secretary (ex-oﬂicio{
The appointments of the members of the Board are approved by the
Appointments Committee of the Cabinet.

1.12 Explaining the procedure for the selection of members of the Board,
Scerctary, Ministry of Communications stated that the selection is first made
by the Union Public Service Commission through the Departmental Promo-
tion Committee.  Then the proposal comes to the Ministry and is approved
by the Minister. Thereafter the names are sent to the Appointment Com-
mittee of the Cabinet for approval.

.13 In reply to a query it has been stated that all the members of
Posts and Telegraphs Board are Government officials and two members are
drawn from the Indian Tele-Communication Scrvice and two others from
the Indian Postal Service.

1.14 When asked about the possibility of appointing any Scheduled
Caste/Scheduled Tribe as a member of the Board in the near future, the
Sccretary, Ministry of Communications, informed the Committce that unfor-
tunately there was no senior person from the Scheduled Caste/Scheduled
Tribe Community who could 150 appointed as a Member of the Board, in
near future.

1-15 The Committce regret that at present there is no representative of
Scheduled Caste/Scheduled Tribe in the P and T Board and there is no possi-
bility of appointing any Scheduled Caste/Scheduled Tribe as a member of the
Board in the near future as no senior officer of these communities is available for
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such a high post. They also regret that no specific mem
been entrustcd with the job of looking after lmcintﬂﬂmﬁgigmﬁ.ga:t:?
.l.“;clleduled Tribe employees in the organisation. The Committec feel that
and T Board which is an apex body for the P and T Department and looks
after all the matters relating to Administration, Financial, etc. of the Depart-
Irent should make a special point to see that the reservations provided in favour
;k Scheduled Caste and Scheduled Tribe are faithfally adhered toin the Pand T
partment so that the Officers belonging to these communities do not suffer
ﬁ'omh any apprehension on account of the absence of their representative in the

116 The Committee would also like that one member of the Board should
bl e i e ) o
ﬂn 6 orbern r relaxa provided to

2. RESERVATION ORDERS AND EXEMPTIONS
117 Yhe ‘Coniitittee tiave been informed that in the PAT nt
¥ feservition orders haye been made appiicable from the following dates
fh respect of difect tment and promotions : —

@ Di —_ — - e B
§C ET which re-
seTvation
is made
| spplichble
(8) By open competition through UPSC . 124 % 59 26-1-1950
l,jé 1},4: 25-3-1970
(1) Direct recruitment to Group ‘'C’ . . . 164% %% 12-3-1973
@) By promotion through Departmental examination 11%2: 5% 11-7-1968
15% %% 25-3-1970
(iii) Posts filled by promotion on seniority-cum-fitness
basis . . . . . . . 15%, 4%  27-11-1472
(iv) Temporary appointment for duration of 45 days
or more . . . . . . . 15% 742 249-1968

1.18 It has been stated that in posts/services filled by direct recruitment,
reservation is made for Scheduled Castes and Scheduled Tribes both at the
time of initial appointment on a temporary basis as well as at the time of
confirmation. In posts filled by promotion, however, there is no reservation

at the stage of confirmation of promotees.
1.19 The following types of posts have been kept outside the purview
of rescrvation orders :
(i) Posts which are of the duration of less than 45 days.

(ii) Posts which arc filled up on deputation,

(iii) Posts to which ad-hoc appointments are made for short duration
or are filled by local arrangements.

1.20 When the Committee enquired during cvidence as to whetber people
from other Departments were taken on deputation in various circles of the



4

Post?d and Telegraphs Department, the Secretary, Ministry of Communications
stated : —

“Yes Sir, In a very few cases we have two organisation under the
P & T. One is our own civil wing which we have set up to
do the work which used to be done by CPWD before 1965.
We took on deputation officers from the CPWD. Now we are
recruiting our own officers in the last few years. We have even
now a few officers on deputation from the CPWD. The other
is from the medical wing. We get officers from the Health
Ministry. Other than this, there are very few cases of depu-
tion.”

1.21 When asked whether P&T employees were sent on deputation to
other Departments the Secretary, Ministry of Communications, stated that
people from P&T Department were sent on deputation to International
Organisations and also to other Ministries. But no officers were sent on
deputation to CPWD.

1.22 In a subsequent note submitted to the Committee the following
number of officers on deputation in P&T Department from other Depart-
ments, and those sent on deputation from P&T Department to outside
?epar}t‘mcms in respect of Group ‘C’ and ‘D’ posts as on 1-1-1982 has been
urnished :

TOTAL SC ST

1. Officers on deputation from other Departments . 3 Nil Nil

2. Officers from P & T Department sent on Deputation
to other Departments . . . . .

84 5 1

123 The Committee note that as on 1-1-1982, 84 officers in Group ‘C’ and
‘D’ have been sent on deputation from P & T Department to other departments
and there are only 5 Scheduled Caste Officers and 1 Scheduled Tribe Officer
among them who have been sent on deputation.

124 The Committee are aware that there is no reservation for Scheduled
Castes and Scheduled Tribes in deputation posts. But they feel unhappy that
the instructions issued by Department of Personnel and Administrative Reforms
that ‘“Whenever a Ministry/Department etc., propose to depute in the public
interest officers serving in or under them to a post in or under another Ministry/
Department etc. the Scheduled Caste/Scheduled Tribe employees serving in
or under the Ministry/Department concerned, who are eligible to be sent on
deputation, should also be considered along with other eligible employees, for
such deputation’’ have not been observed by the P & T Department.

1-25 The Committee recommend that P & T Depar{ment should issue
necessary guidelines to all Postal Circles/Telephone Districts etc. to keep in
view the interests of the Scheduled Castes and Scheduled Tribes while sponso-
ring officers from P & T Department to other Departments on deputation.

3. LIAISON OFFICER AND CELL

1.26 It has been stated that Secretary, P&T Board is the Liaison
Officer for the entire P&T Dcpartment and he ensures sending of teams to
Circle Pffices to check their Communal rosters with a view to sce that they
are maintained properly and the reservation orders are implemented fully.



5

The r submitted by these temms are scrutinised rsonally Secro-
tary,P'TerdgndmecomedHcadsofﬁrclcsp:readmegyto tako
appropriate remedial action wherever called for.

127 In the P&T Directorate, Secretary, P&T Board is assisted
_ll?ne_gy Liaison Officer and Asstt. Lisison Officer and Scheduled Cuwl:y
Cell for this purpose. Representations received from SC and
. arc given careful examination and all possible efforts are made
by the Staff Section in the PAT Directorate to redrees their grievances to
the extent possible and permissible under the existing rules on the subject.

1.28 The Liaison Officers functioning in the Circles are also required
to visit their sybordinate units for a similar inspection to ensure that the
reservation orders are actually implemented. ¢ Liaison Officers send
their rts to the P&T Directorate and a random sample check is carried
out by Secretary, PAT Board. Instructions have also been issued to Ligison
Officers in Circle Offices that they should meet representatives of SC/ST
cmpoyees and attend to the redressal of their grievances.

1.29 Asked whether the Liaison Officers watched the placement of
Scheduled Castes and Scheduled Tribes personnel against the reserved
vacancies, the Committee have been informed that the Liaison Officers are
doing so. They are made specifically responsible for implementation of
various orders relating to reservation of posts for Scheduled Caste/Scheduled
Tribe in Government.

1.30 In a note furnished to the Committee it has been stated that mo
separate Cell has been set up in the Ministry to look after the representa-
tion of Scheduled Caste,/Scheduled Tribe in P & T Department. However,
a Section with an Assistant in the Ministry coordinates matters pertaiming
to Scheduled Castes/Scheduleg Tribes in respect of the Subordinate Offices
and the Public Sector undertakings under its control.

1.31 When the Committee pointed out during evidencc that in reply
to the list of points for discussion submitted to thc Committee it has been
stated that there is no separate Cell in the Ministry but now it is claimed
that there is a Cell headed by a Deputy Secrctary, the Secretary, Ministry
of Communications stated as follows :—

“The Ministry is small and, therefore, previously it was hesded by
an Assistgnt and, therefore, this reply was given.
1 would like to submit that the Deputy Secretary who is now
heading the Cell is not exclusively doing this work only. He
has oﬂicr duties also.”

1.32 The Committee drew the attention of the Secretary, Ministry of
Communications to the provision that in each Ministry, the Dep:[t{Secrc
tary incharge of Administration would act as Liaison Officer and Ministries/
Departments should set up a Cell within the Ministry/Department under
the direct control of the Liaison Officer. The witness explaincd that the
Posts and Telegraphs Department which enjoyed all the powers of the
Ministry has a properly organised Cell which is headed by a Joint Secretary.
The Ministry do not have to oversee the working of Posts and Tele-
graphs t all the time or even most of the time. Posts and Tele-

graphs Department has been having a Cell for a long time.

1-33 The Committee note that in the Posts and Telegraphs Department
there is a reservation Cell which is beaded by a Joint Secretary. Baut the Cell
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in the Ministry of Communications which is at present headed by a Deputy
Secretary 4s not exclusively looking after the reservation work. The Deputy
Secretary has to perform other duties also.

1:34 The Committee recommend that the Cell in the Ministry should be
_adequately strengthened and it should look after the reservation work beth in
P & T Department and the Public Sector Undertakings under the control of
the Ministry, Preferably a Semior Officer belonging to Scheduled Caste/
Scheduled Tribe community should be incharge of this Cell. Im view of the
fact that Secretary, Ministry of Communications is also the Chairman of
P & T Board, the Committee feel that the Cell in the Ministry can serve a very
"useful parpose both in achieving proper coordination amd implementation of
the reservation orders.



CHAPTER 11
LLA. RECRUITMENT PROCLEDURE

2.1 In P&T Department appointment of staff is made by direet recruit-
ment and by promotion.  In direct recruitment the candidates are recruited
by open competition through Union Public Service Commission and Stafl
Selection  Commission.  Dircct recruitment to group C & D posts is made
through local employment cxchanges.  Besides, direct recruitment is also
made by the Posts and Telegraphs Department.

2.2 As rcgards filling of posts by way of promotion, it has been stated
that posts wherein element of direct recruitment does not exceed 66-2;3%
are filled (i) through limited Departmental Competitive Examination in
group B, C & D. (ii) by selection from Group B to the Jowest rung of
group A and (iii) on the basis of seniority subject to fitness in groups
A, B. C and D.

2.3 The Committec have becn informed in a note that recruitment to
;:]ass Il and class TV, both technical and non-technical, is made ag
ollows : —

(i) By direct recruitment
(ii) By promotion according to senjority and according to rules
(iii) Through Departmental Examination.

2.4 In the case of direct recruitment, vacancies are rcported to the
Employment Exchanges and/or advertised in the newspapers. Selection is
mzuf.: on the basis of merit. In some cases, the method of holding imter-
views is also resorted to for adjudging the suitability of the candidates. For
filling up the posts by promotion from Class IV to Class III and within
Class IIT, the criteria of seniority-cum-fitness is adopted apd for ccrtajn
categories of posts departmental examinations are conducted for assessing
suitability of dp.‘gs candidates and deciding their inter se merit. Where there
are no examinations, merit obtained in the school/university forms the basis
of selection in the order of merit.

2.5 In addition, from 1981 thc Department has also started the
‘method of filling posts of Junior Engincers (Civil) /(Electrical) by holding
open compctitive examination which has an clement of interview. _Prior to
1981, the Junior Engineers were recruited by the Supcerintending Engincers
through the Employment Exchanges.

2.6 The following statcment shows the number of Junior Engincers
(Civil/Electrical) recruited during the last three years and the number of
Scheduled Castes/Scheduled Tribes amongst them :

YI‘:I;T.-“. h S Toal NII. Nn._ of . No t';i‘
of JEs SCeree- STs e
recruned  ruted as ruited as

I JEs
_I_‘j.-m._ e e [ _45;_ - o ;
1979 149 64 6
1980 RRE 47



2.7 The Committee have been informed that the number w of
Junior Engineers (Civil/Electrical) to be filled up against ou quota
through the open competitive examination i 1981 was as under :—

Junior Engineers Other Scheduled Scheduled Ex-ser- Total
~ ﬁommu- Castes Tribes viceman
ty

Civil . . . . . 119 58 118 40 335
Electrical . . . . 50 22 16 10 98

2.8. In reply to a question as to what was the procedure for recruit-
ment of Class IV employees in the P&T Department, the Chairman P&T
Board stated during evidence that the vacancies are intimated to the Em-
ployment Exchanges. Also, there are recruiting authorities within the
Department. On the Postal side, the Department recruit extra-Depart-
mental employces, part time employees and casual labour. For recruit-
ment to Class IV posts, the Staff Selection Board holds an examination
and selects the candidates. If sufficient number of candidates do not

ualify, than the requirement is placed with the Employment Exchanges.
tafl Selection Board while making appointments keeps in view the reser-
vations in favour of Scheduled Castes and Scheduled Tribes.

2.9. The Secretary, Ministry of Communication informed the Com-
mittee that non-technical posts in Group ‘C’ in the Postal and Telecom-
munication wings are filled through the Employment Exchanges. The
recruitment is done on the basis of marks obtained by the candidates in the
. qualifying examination i.e. Higher Secondary.

12.10. A statement furnished to the Committee showing year-wise re-
cruitment made by the Posts and Telegraphs Department during the years
1978, 1979 and 1980 is at Appendix I.

2.11. When asked although the number of vacancies which occurred in
Class 1, II and III during the last three years was quite large but the
number of posts actually filled reserved categories was quite samall, the
Committee have been informed in a written note that direct recruitment of
Class I and II posts is made throufh UPSC. The gap between the number
of vgcancies and posts actually filled up is due to the non-availability of
suitable candidates.

2.12. In the case of promotee from Class IV to Class III and from
Class III to Class II certain length of qualified service has been prescribed
for all categories of posts. For promotion from Group B’ to up ‘A’
and from Group ‘C’ to Group ‘B’, the selection is restricted to officers in
the zone of consideration.

2.13. It has been further -stated that due to inadequate intake of Sche-
duled Castes and Scheduled Tribes in the initial years sometimes Scheduled
Castes and Scheduled Tribe candidates with the requisite length of service
are not available. It is felt that gradually this situation will improve and
adequate number of Scheduled Caste and Scheduled Tribe employees with
requisite length of service will become available.

2.14. The Committee has becn informed that a special drive was
launched in October, 1972 .to make good the shortage of Scheduled Caste/



Scheduled Tribe and the result was quite satisf . The information
wmmmmaa&mﬂamm-ﬂ

difficulty was experienced in recruitmen Scheduled Castes/Schedaled
Tribes in sufficient numbers. This i in!etmaﬁonm,pludal
to the recognised Scheduled Caste Tribe Associations so that

they could sponsor qualified candidates belonging to the reserved communi-
ties. After 18.8.1973 a special drive for making ial recruitment of
gcl;e:lmed tC;s;g/Schodul;d; Tribe i was not . However,
ue to sustained efforts, he overall tation of Scheduled Casto/Sche-
duled Tribe has considerabl m would i
table showing the position zs on 1-1-1980 :— sppest a the feflowtne

Class Percentage Percen-
of tage of
total total

number npumber
ofom- of em-

o

Group-A . . . . . . . . . . 70 0.9
Group-B . . . . . . . . . . . 118 10
Group-C . . . . . . . . 170 39
Group-D (BExcluding Sweepers) . 198 52
Group-D (Sweepers) . . . . C . . 895 52

2.15 In the case of Scheduled Castes, the percentage have been ex-
ceeded in Group C, Group D (excluding Sweepers) and Group D (Swee-
pers). In Group B, the position is fairly satisfactory and it would be
possible to reach the required percentage as more Scheduled Caste emplo-
yees complete the minimum le: duﬂhmdqnﬁfyfwmm
This is also true of Group A. position in regard to Scheduled Tri
is not quite satisfactory. Perhaps other Departments also face a similar
situation.

2.16 It has been stated in a subsequent note that while the position in
case of the recruitment of Scheduled Castes is improving the position ia
regard to the recruitment of Scheduled Tribe employees is not m
at the satisfactory pace particularly in certain Circles where the
Tribe population is low.

2.17 When the Committee su that the Posts and Telegraphs
Department must come to the of Scheduled Caste/Scheduled Tribe
candidates in the matter of their employment the Secretary, Ministry of
Communications stated during evidence :—

“I am not taking any credit for mysclf. What 1 would like to
submit to the Committee is that definitely in the matter of
employment of Scheduled Castes/Scheduled Tribes the atmos-
phere in Posts and Telegraph Department is fairly satisfactory.
Over the Jcan this matter has received fairly good attention
at all Tevels in the Department.”

2 -18}The] Committee mote that owt of 1042 Jumior Eagineers recruited
durilgtbel 1978 to 1980, 167 (16%,) belonging to Scheduled Caste and
only 14 (1-3%) were from Scheduled Tribes. The Commitiee also mote that
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in 1981, the outside quota of the Junior Engineers (in Civil and Electric) to be

filled up by the open competition was 433, out of which 80 posis had been cur-

marked for Scheduled Castes and 134 for Scheduled Tribes. The Committee

hope that these posts will be publicised widely and all possible measures will be

taken to attract maximum number of candidates from Scheduled Caste and

:;:Iheduled Tribe communities so that all the posts reserved for them could be
ed up. '

2-19 The Committee necd hardly stress that unless adequate number of
Engineers at the stage of initial recruitment are selected there will always be a
shortfall in the higher categories, which after passage of time, will be difficult’
to wipe out.

1. B. ADVERTISEMENTS AND EMPLOYMENT EXCHANGES

2.20 The Committec have been informed that the Employment Ex-
cha.ngcs: are requested to sponsor candidates against the reserves vacancics.
In addition, the advertisements arc also given in Newspapers.

2.21 In reply to a question as to whether the reasons for rejection of
the Scheduled Caste and Scheduled Tribe candidates sponsored by the
Employment Exchanges were communicated to them, the Committee have
been informed that it is the practice of the Post and Telegraph Depart-
ment not to communicate reasons for non-selection of a idate or a
group of candidates either to candidates themselves or to the¢ Employment
Exchanges. Since cvery cffort is made to select Scheduled Caste/Sche-
duled Tribe candidates, even by relaxing standards to fill up their quota,
non-selection can only be due to unsuitability of candidate(s). Rather
than communicating reasons for non-selection of candidate(s) to the Em-
ployment Exchgnge it may be advant{_aegeous to make in depth analysis of-
the recruitritent ‘position only of Circles where requisité number of Sche-
duled Caste/Scheduled Tribe candidates are not available and their quota
remains unfilled. In such cases specigl efforts may be called for.

2.22 When the Committee enquired whether the vacancies in the P & T:
Department were being announced on All India Radio the Secretary,
Ministry of Communications informed the Committee that so far they have
not done it. However he promised to do so.

2.23 When the Committee emphasised the nced to send copies of
advertisements to local MPs and l-]l:fl_ﬁts belonging to Scheduled Castes and
Scheduled Tribe and also to the Members of the Parliamentary Committee
on the Welfare of Scheduled Castes and Scheduled Tribes, the Secretary,

Ministry of Communications stated during evidence :—

“We have over 2000 points of recruitment all over the country.
Every year there is a minimum of two cycles of rccruitment. In
regard to sending of copics of all the Scheduled Caste/Sche-
duled Tribe MLAs all over the country, it is difficult. What
1 mean is from every recruiting authority, copies should go to
MLAs and MPs. I-'l"yhau will not be a small task because we
have to monitor also. Then there will bec a problem that the
MLAs and MPs may say that they did not get the copics some-
times which we will have to monitor. We cannot absolve our-

selves of our responsibility.”

224 Asked whether copics of advertisements were also  sent to the
Dircctors of Scheduled Castes and Scheduled Tribes, the Secretary,



11

Ministry of Communications informed the Committee that copies of adver-
umu_mscmwthemonlyitthoydonmgetmuﬂan/Scho-
Quhd Tribe candidates. However, he promisod to send copies of adver-
tisement to the Director of Scheduled Castes and Scheduled Tribes at the
initial stage also. 1

~2°25 The Committee are mot convinced of the reasons advanced by the
Secretary, Ministry of Communications, duriag evideace that it is difficult to
send copies of advertisements to Scheduled Castes/Scheduled Tribes, M.L.As
and MPs. Most of the Scheduled Castes and almost all the Scheduled Tribes
live In remote areas which do mot have modern means of communications.
Therefore to reach these communities special efforts will have to be made and all
means of publicity will have to be adopted. The Committee feel that it is
throngh their representatives both in the Legislative Asscmblies and in the
Parliament, that they could be more conveniently informed about the mamber
and natwre of posts vacant/reserved for them. In these circumstances, the
Committee feel that it is imperative that copies of an advertisement motices
shounld be seat to the Members of Parliament and State Assemblies belonging to
Scheduled Castes and Scheduled Tribes of the region where recruitment is pro-
posed to be held, The Committee would also like that these motices should be
sent to the Members of the Committees of the State Assemblies and Parlia-
ment on the Welfare of Scheduled Castcs and Scheduled Tribes and to the State
Authorities looking after the Welfare of Scheduled Castes amd Scheduled
Tribes.

2, DEPARTMENTAL RECRUITMENT COMMITTEES,SELECTION
BOARDS

2.26 The Committec have been infornted that tho Scheduled Casto
and Scheduled Tribe officials are adjudged separately in regard to theic
fitness.  Separate lists are alsd drawn up for the eligible Scheduled Caste
or Scheduled Tribe officials arranged in order of their infer se scniority in
the main list. Efforts are also made to have an officer belonging to Schedul-
ed Caste/Scheduled Tribe in the Departmental Promotion Committee.

2.27 When the Committee wanted to know whether any member  of
Scheduled Caste/Scheduled Tribe commu.ni:{ was included in the Recruit-
ment/Departmental Promotion Committee, the Secrctary, Ministry of Com-
munications stated during evidence that instructions bad been issued to in-
clude Scheduled Caste/Scheduled Tribe officer in Departmental Promotion
Commiltees by taking olflicers from the Postal or Telecommunication Circles
some ten years before, But it was not always possible to find suitable
officer of the required level.

2.28 As rcgards the status of Scheduled Caste/Scheduled Tribe Member
of the Departmental Promotion Commattec it has been stated that it depends
on the constitution of the Departmental Promotion Committee as prescrib-
cd in the Statutory recruitment rules for each post.

229 Asked during evidence what was the difficulty in having such
officer from other departments as in Public Scctor Units the officers were
being taken from outside. the Sccretary, Mimstry of Communications
stated :—

“This is possiblc in big towns or cities.  We have more than 2,000
recruiting authoritics sprcad all over the country. In smaller
places it is not possible.

2—52 LSS/82
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We have another probleny. Even within our own depart-
ment when a Telecommunication officer has to look for a postal
man, the latter feels that his own work is affected. If we have
to go outside our department, the problem will be even greater.

In 1981, we carried an all India drive and asked all de-
partmental promotion Committees all over the couns try to diosf-'
pose of their entrie ing the .9 cent
them have done so, my mcx beenymable l?)e; associate
scheduled Caste and Scheduled Tribe officers in every Com-
mittee. In some cases, they have been able to do it, but in
some other cases, they have not been able to do it.”

2.30 When the Committee pointed out that in the absence of Scheduled
Caste/Scheduled Tribe officer on the De ental Promotion Committee it
may be possible that the reservation rules may not be observed properly,
the w of Communications stated that all Departmental
Promotion ittees were observing the rules. There are instructions
in this regard. The Rosfer Registers are being maintained and all reserved
points are noted in the registers,

2-31 The Committee recommend that a Scheduled Caste or Scheduled
Tribe officer should invariably be included in the various Departmental Reeruit-
ment/Promotion Committees in the Posts and Telegraphs Department so that
thereis no apprehension among the Scheduled Caste and Scheduled Tribe
employees .that their interests are not being safeguarded properly. If Sche-
duled Caste/Scheduled Tribe officer of the required level is not available in
the P & T Department, another Scheduled Caste/Scheduled Tribe officer of
the required status from other Central or State Department might be inclnded
in the Departmental Recruitment/Promotion Committees.

3. CONCESSIONS AND RELAXATIONS

2.32 In Posts and Telegraphs Department the following relaxations/con-
cessions have been granted to Scheduled Caste/Scheduled Tribe

employees :—
(i) Age:
All the Scheduled Castes/Scheduled Tribe employees are entitled to age

concessions of 5 years in the matter of recruitment to Group ‘A’, ‘B’, ‘C’
and '’ where there is direct recruitment,

Where an upper age limit not exceeding 5 years is prescribed for promo-
tion to a service/post, it is relaxed by 5 years in the case of candidatcs
belonging to Scheduled Caste/Seheduled Tribe. This however, would not
apply to posts which have arduous field duties or are meant for operational
-safety.

(ii) Fees for examination :

The fees prescribed for admission to any examination or selection to
the service or post are reduced to one-fourth in the case of candidates
belonging to the Scheduled Caste/Scheduled Tribe.

(iii) Relaxation of standard of suitability :

All the Scheduled Caste and Scheduled Tribe candidates are eligible to
qualify for the Departmental Promotion Examination confirmation of
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or qualifying examination with 33% marks in individual papers and 38%%
in gﬁegalc. _As per the revised instructions issued on 451 pI:I:y. 1981 :";
has been provided that the Scheduled Caste and Scheduled Tribe candidates

even with less marks can be oted against th ies reserv {
them provided they are not foupmnd ity ga ¢ vacancies reserved for

(iv) Separate interview of Scheduled Caste/Scheduled Tribe candidates

For reserved vacancies, interview of Scheduled Caste/Sched i
candidates are to be held on a day or sitting of the Selection goﬂﬁt;:
other than the day or simn&(;n which general candidates are to be interview-
ed so that the Scheduled te/Scheduled Tribe candidates are not judged
in comparison with general candidates and the interviewing authority/
Board‘ 1s/ure prominently aware of the need for judging the Scheduled
Caste/Scheduled Tribe candidates by relaxed standards.

(v) Travelling allowances :

Scheduled Caste/Scheduled Tribe candidates called for interview aré
entitled to a single class II railway fare from the normal place of residence
to the place of interview and back.

(vi) In case of merit sclection the Scheduled Caste/Scheduled Tribe
candidates form scparate pool and selection is made irrespective of the merit
selection in the general category. :

2.33 Asked whether the P&T De nt could relax the condition of
length of service while promoting Scheduled Caste/Scheduled Tribe candi-
dates, the Secretary, Ministry of Communications stated that length of ser-
Vice is stipulated for particular posts which they can not relax without con-
sulting the Department of Personnel.

.

2.34 When asked whether it was not possible for the P&T Department
to relax the condition of length of service in marginal cases by six months
gr onc year, the representative of P&T Department stated during  cvi-

énce —

“In the case of normal catcgorics, for the purpose of selection we

. take three times the number of vacancies. In the cuse of Sche-

duled Caste and Scheduled Tribe it is five times the number of

vacancics so that people even lower below can be tuken.  But,

so far as the number of years of service is  concerned, it s
decided by the Department of Personncl.”

2 -35 The Committee note the various concessions and relaxations given
to the Scheduled Castes and Scheduled Tribes for recruitment in the Posts and
Telegraphs Department. They hope that the concessions and relaxations
available for these communities will be genuinely granted to them, so that there
is no difficulty in getting required number of Scheduled Castes and Scheduled
Tribes for the reserved posts,

2 -36 The Committee recommend that in the light of poor representation of
Scheduled Castes in Groups A and B and of Scheduled Tribes in all the
Groups in P & T Department, the question of giving further retaxation in the
conditions of length of service, etc., prescribed for promotion to various posts
should be examined in consultation with the Department of Persoane! and
Administrative Reforms with a view to promote more Scheduled Caste/Sche-
duled Tribe employees in that Departmeat.
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4. MAINTENANCE OF ROSTERS

2.37 To give eflect to the ibed percentage of reservation in
mmdpmmhtMP&Tmnm&efoﬂoﬁngMMWm
prescribed.

Rosters prescribed
(a) Direct recruitment on an All India basis by opea competition. .  40-point roster
(b) Direct recruitment on all India basis otherwise thin by  open

competition. . . . .
(o) Dii:ct.recmitmem to Class IIT and 1V posts on a local or regional
sis. . . . . . . . . .
(d) Promotions

#0-point roster

100-point roster
. 40-point roster

2.38 It has been stated that separate rosters are being maintainéd for
+ each cadre or grade. If, however, therc are small cadres or isolated
posts, such posts are grouped together with similar other posts for pur-
poses of reservation orders. This is dome in the case of direct recruit-
ment only as no grouping of posts is to be done in cases of promotion.

_ 2.39 Liaison officers nominated in the Circle offices conduct inspec-
tion of rosters in respective offices in their charge. Cases of negligence
or lapses are by them to the Heads of Circles. Secretary, P&T
Board who is Liaison Officer for the entire PAT Department also
conducts inspections of Circle Offices with a view to ensure that rosters
are maintained properly and reservation orders are followed. Where

necessary, instructions are issued to the Circle Offices for taking appro-
priate remedial action.

2.40 Asked when the system of special inspection of rosters was started
in the P&T Department, the Secretary, P&T Board stated :

“A year and a half ago, in September, October, 1980”.

2.41 In reply to a query as to whether there is adequate number of
inspectors to carry out the inspections and whether they are trained, tho
Secretary, Ministry of Communications has stated that their number is
not adequate quantitatively but at Headquarters, therc is sufficient staff.
As regards the trained inspectors to carry out the job of inspection, it has
been stated that they have adequate experience. It has been further stated
that the general inspection reports of circles are sent to the Secretary, Minis-

try of Communications and occasionally the Secretary, P&T Board also
sees the relevant portion of these reports.

2.42 The nature of discrepancies noticed in rosters by the Liaison

officer during special inspection of 10 officers of the P&T Department is
stated to be as under :— :

(i) Scheduled Caste and Scheduled Tribe vacancies are sometimes
not shown against their reserved points.

(i#) Reserved posts are filled up but no date of appointment is
ghown against these points.

(iii) Sometimes the procedure for de-reservation of reserved vacan-
cies is not meticulously followed.
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(iv) Entries in the rosters are not jmit; . L
sity in some cases, initialled by tho appointing autho-
2.43 The procedural i ities found i i
are got corrected and m,m authorits ““m"".“m“ gmltm
the correct procedure laid down by the Government fmlmmmm"w m"ﬂhl

244 As rogards the periodicity of inspection of the resiers by the
LimonofOﬂic;gtbegogmnee ha\l;e t::: infarmed in a note that n:ypu-io-
dicity of inspection e rosters Laisoa Officer .
Hmwr,therosnersminspeaed’;siuﬂom:— has boem fixad

(i) By the Liaison Officer nomimated in the subordinaté offices
&8 a rogular measure. They ensure that reservation osders
are properly implemented,

(i) The i ion branch of Posts and Telegraphs Directorate
headedg;a utyDirwtorGanemlandusigedbyDinmu-
one cach from Postal and Telecommunication Wings regulardy
carry on inspections of 20% Circles/Districts every year by
rotation. During their inspection/Visits, they inspect rosters
al:?o. The ins on report of this high powered team is sub-
mitted to the ary of the Ministry who examines it care-
fully and issues necessary instructions.

(i) Reoqnﬂy&a system 3:1% ﬁn introduced to conduct spec‘i:I ins-

rosters ircles/Districts showing higher shortfall
p]:cuon filling up of Scheduled Caste/Scheduled Tm:m’ .
It is proposed to pursue this method of special inspection to
concentrate on the areas which require special attention.

2.45 In a subsequent nete furnished to the Committee, they have been
informed that the following defects have been noticed by the officers of
the inspection organisation who inspected the various circle offices in the
recent past :—

(i) the Liaison Officer for Scheduled Caste/Scheduled Tribe is

to have inspection of all the units functioning under
him directly and ensure inspection of all other units by the
authorities stipulated. The officc had no record to show
whether any watch was kept over this programme.

(ii) Entries in rosters were not authenticated by the appointing
authority,

(iii) Rosters were not checked by the Liaison Officers.

(iv) Points in the rosters had not been marked correctly.

2.46 The inspection reports of officers from Headquarters who nspect
the various circle offices etc. are submitted to members of the Board and
Secretary (Communications). The short-comings/defects pointed out in
the inspection reports are seat to offices concerned for remedial action and
reporting iance, A watch is kept by the Sectivns in P&T Directorate
by issuing frequent remimders till the defects are rectified.

.2 Committee regret that the inspection of rosters in the P & T
inrwmmu hl’ﬂﬂ:r‘b‘dtyd’mtlllﬂ
fined, when the Ministry of Affuairs had issned instructions in September,
1970 suggesting “‘sumual inspections of the rosters maintained in the Ministry/
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Department Offices under the control of the Ministry/Department with a view
to emsuring proper implementation of reservation orders.”’ The Committee
also note that the inspections carried out by the Liaison Officers and the Officers
of the inspection organisation have indicated discrepancies in the maintenance
of rosters, The Committee need hardly stress that rosters are the only and
the main mechanism on which the implementation of reservation orders rests.
Unless these rosters are properly maintained and periodically checked, main-
tenance of rosters will not serve any useful purpose. The Committee, there-
fore, strongly recommend that the Ministry of Communications/P & T Depart-
ment should ensure proper maintenance of rosters and their periodic inspections
by the Liaison Officers and the Officers of the inspection units. As laid down
by the Ministry of Home Affairs the rosters’must be checked once in a year
and the discrepancies noticed during inspections should be immediately atten-
ded to and rectified.

5. PROMOTIONS

2.48 The procedure for promotion in case of Scheduled Caste/Scheduled
Tribe cmployees in various categories of posts in Posts and Telegraphs
Department has been stated to be as under :—

(i) Promotion by selection to Group B and from Groz;p B to Group ‘A’
(Junior Grade) :

If SC and ST candidates obtain om the basis of merit with due regard
to seniority less number of vacancies than reserved for them the difference
is made up by selecting candidates of these communities who are in the
normal zone of consideration irrespective of merit and are considered
fit for promotion. There is no separate zone of consideration for reserved
vacancics in this category of promotion,

(ii) Promotion by selection in Group ‘C’ & ‘D’ appointments :

A separate Select List of SC/ST officials is drawn up to fill up such
reserved vacancies and these officials are adjudged scparately and if found
‘fit’ for promotion they are included in the List irrespective of their merit
vis-a-vis candidates of other communities. Promotions against reserved
vaca(;lcigs are subject to the candidates satisfying the prescribed minmium
standard.

In the separate select lists drawn up for SC/ST the officials belonging
to this category are adjudged separately amongst themselves and not along-
with officials of the general category,

(iii) Promotions on the basis of seniority subject to fitness :

In filling up the vacancies reserved for Scheduled Castes/Scheduled
Tribes in such promotions according to the points in the roster the candidates
are judged by the DPCs scparately in regard to their fitness.

2.49 In addition to the concessions/relaxations given to Scheduled
Castes/Scheduled Tribes while considering them for promotion as laid down
in the mandatory provisions and instructions issued by Department of
Personnel and Administrative Reforms from time to time, therc are some
safeguards against supersession in promotion of candidates belonging to these
communities. Cases of supersession in promotions to group ‘A’ and within
Group ‘A’ are submitted to the Minister/Minister of State/Deputy Minister
concerned and in promotion to group B’ and within group ‘B’, such cases
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of supersession are to the Minister/Minister of State/
Minister concerned as the case may be, within a period of one g
finalization of the select list. For promotions to group ‘C’ and group ‘D'
posts, such cases of supersession are reported to the Head of the -
ment if the appointing authority is lower than the level of the Head of the
Department and to the Secretary of the Administrative Ministry if the Head
of the Departmént is himself the appointing authority.

2.50 In reply to a question as to what were the rules of promotion of
employees in such categories as Telephone Operators, Telegraphists, Engi-
neering Supervisors, Wireless Operators and Mechanics; the Committec have
becn informed in a note that the rules of promotion are as under : —

(i) Telephone Operators are promoted to Junior Supervisors level on
seniority-cum-fitness basis subject to vacancies. Junior Supervisors arc
promoted to Supervisors 1/3 by competitive examination and 2/ senjority-
cum-fitness subject to service qualification i.e. minimum prescri length
of servicc and availability of vacancies.

_ Telephonc Operators if they (a) are B.Sc with 60% marks and above
with _Lhr?: years service can become Junior Engineers through a competitive
cxaminauon,

(b) are Matriculates with five years servicc are cligible to bocome Junior
Engineers through a competitive examination (15% quota). They can also
become Repeater Station Assistants, Wireless Operators subject to minimum
prescribed length of service & matriculation standard and compete in a
departmental cxamination,

(ii) Telegraphists become Telegraphs Masters 1/3 by examination and
2/3 by scniority-cum-fitness. With five years of service he can sit for the
competitive cxamination for Assistant Telegraph Traflic Service Group C
posts (75% quota). They are also eligible for Assistant Telegraph Masters

by Selection,

(iii) Engineering Supervisors now known as Junior Engineers become
Assistant Engineers subject to their qualifying in a written examination after
completing five years service and being approved by Departmental Promotion
Committee. Such Assistant Engineers are cligible to become nelled
for ITS Group A (JTS) subject to their having 8 years service in Group. B
and approved by a Departmental Promotion Commuttee. Such of the Junior
Engineers with graduate of Engineering qualification can become TS Group.
Although the combined Engineering Scrvices Examination held by the UPSC
for the purpose with certain upper age relaxation for ITS Group A service.

(iv) Wireless Operators become Iunjor Engineers th mp'lpctiuvc
examination (10% quota) and a qualifying quota of Iﬁmmth Auto
Exchange Assistants, Repeater Station Assistants (now called Transmission

Assistants) .

(v) Mechanics now known as Technicians become Repeater Station:
Assistants, Auto Exchange Assistants or Wireless Operators through competi-
tive examination. They can also become Junior Engineers when they com-
plewSyearsofsewioesubjocttomecondiuothheymmnncnlm.
The percentage in this category is 10%.
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2.51 The follawin%statemen% indicates the number of employees pron
during 1977, 1978, 1979 and 1980 in various categories of posts and the
number of Scheduled Caste/Scheduled Tribes employees among them :—

Yoar Partice- Total No. No. of Percen-  No. of Percen-
lars of of Em- gir‘c Em- tage S/Tem- tage
posts ] oyees ployees

Egyr:md Promoted promoted
1 2 3 4 5 6 7

1977 Group A 218 9 4129 1 0-36%
" B 7 51 6-4‘? 7 o-ssé
" C 7976 1418 19-99% . 426 534
w D 1268 556 28-09% 137 10-80%)

1978 . . Group A 393 32 815% 2 057
w B 73 193 267 2 % 499
" C 9299 1757 18-89% 383 411y
" D 2110 418 22.65% 1499 90%

197 . . Group A 312 B 122% 20  06%
" B 1260 150 11-11% 32 2:54%
. C 11874 2u 188y 586 4-93&
w D 2213 664 30005 125 5-64%

1980 Group A 490 25 41% 3 061
" B 972 132 1366 30 308%
" C 13465 2214 16-44 663 492%
. D 3471 871 25094 186 5359

2-52 The Committee note the improvement in promotion of Scheduled

Castes in certain groups from 1977 onwards. They are however, surprised to

find the decline in promotions in 1980. But so far as promotion of Scheduled
Tribe employees is concerned, the Committee find that there has been a cons-
tant decline. The Committee feel that with the spread of education and
awareness amongst the Scheduled Castes and Scheduled Tribes their intake in
services should gradually increase rather decrease. They would like the
Minristry of Communications/P & T Department to go into the matter and find
out the actual reasons for the fall in the percentages of promotions of Scheduled
Castes and Scheduled Tribes.
6. SUPERSESSIONS

2.53 The Committee have been informed that orders exist that cases of
supersession of Scheduled Caste/Scheduled Tribe unfloyoes in group ‘A’
and grqr::ﬁ' ‘B’ may be forwarded to the Posts and Telegraphs Directorate
giving reasons for such supersessions. No such cases have been for-
warded to the Posts and Telegraphs Directorate by the Subordinate Offices
durrgg the last 3 years. It is, therefore, presumed that supersession of
Scheduled Caste/Scheduled Tribe employees has not been done during the
period under reference. In order to further alert the Heads of subordinate
offices, these instructions have now been reiterated.

2,54 Asked how the cases of supersession of Scheduled Caste/Scheduled
Tribe candidates were reported in the P & T Department, the Secretary,
l\aﬁmstﬁy of Communications informed the Committee that the cases in Group
‘A’ and ‘B’ are required to be réported to the Directorate which goes up to
the level of Minister. As regards the cases of supersession in Group C and
D under the existing Orders, they are not required to be reported to the
Directorate. R

2.55 The following statement showing the details of superscssion of
Scheduled Caste/Scheduled Tribe employees in various Postal Circles/Tele-
phone Districts in groups ‘C’ and ‘D’ posts during the years 1979, 1980
argtlw:%l and reasons for supersession has been fumished to the Com-
Iittee : —
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2-56 The Committee are unhappy to note that in Posts and Telegraphs
Department a large pumber of Scheduled Caste/Scheduled Tribe employees
have been superseded during the years 1979, 1980 and 1981, without the kmow-
ledge of Posts and Telesraph; Directorate,even though there are instructions

of Scheduled

that cases of Caste/Scheduled Tribe loyees
should be forwarded to that Directorate. cmpioy

257 The Committee recommend that the matter should be investigated
as to how supersessions took place without complying with the standing instrue-
tions in this regard and all cases of supersessions should be reviewed,

7. CONFIRMATIONS

2.58 Confirmation of employees is done on completion of period of

probation satisfactorily subject to the availability of vacant posts as per
rules on the subject.

2.59 In reply to a query as to what was the usual time taken in the .
confirmation of employees in the P & T Department, the Committee have
been informed in a note that the time taken varies from unit to unit. How-
cver, confirmations are generally ordered not long after vacant post become
available provided eligible officials are available. The confirmation of
various catcgorics of employees including Scheduled Caste/Scheduled
Tribe employees is done on annual basis subject to the availability of num-
ber of permanent posts,

2.60 When asked about the period of time after which an employes was
confirmed the Sccretary, Ministry of Communications informed the Com-
mittee that the period of confirmation in promotion is usually one year.
The common reason for delaying the confirmation has been stated to be
that thc Departmental Promotion Committee which deal with the confirma-
tion cases look into the record and reports of the employees and the appoini-
ing authority confirms the employees on the basis of findings of the Depart-
mental Promotion Committec. Normally the confirmation of Scheduled
Castc/Scheduled Tribe employees is not delayed.

2.61 When the Committec pointed out that the employees might have
to face difficulty in getting pension without their confirmation, the Secretary,
Ministry of Communications stated :—

“Many of them suffered like this. I have confirmed dead persons
also for the purpose of pension, as a Member of the Depart-
mental Promotion Committee Board of the UPSC. It is be-
cause he was not confirmed, his widow or his children are not
getting any pension.”

. 262 The Committee recommend that Scheduled Caste/Scheduled Tribe
candidates who are appointed by direct recruitment on a temporary basis shoald
be confirmed against the reserved vacancies as soon as their period of probation
is over. Any delay in confirmation might affect their seniority vis-a-vis other
community candidates.

8. DERESERVATION .
2.63 About the procedure followed for de-reservation of vacancies, it

has been stated that no vacancy reserved for Scheduled Caste /Scheduled
Tribe is filled up by a general candidate without its being de-reserved. For
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this a proposal is sent by the administrative unit to the Secre!
P&m, who is Liaison er for the P&T Department, Mﬁ
zﬁzzﬂgtq‘d&mmmawmmodthuthoprwedmmddwnbr

up of the posts of Scheduled Caste and Scheduled Tribe is fol-
lowed and de-reservation has been proposed only when it became
able. After the proposal for de-reservation has been concurred in by
Liaison Officer, it is referred to Departmeat of Personnel and Adminis
tive Reforms. The Commissioner for Scheduled Castes and Scheduled
Tribes is also informed about the de-reservation decision. Even after de-
reservation of posts reserved for Scheduled Castes and Scheduled Tribes
such posts are carried forward for 3 subsequent recruitment years. If it
does not become possibie to fill in the requisite posts during thess years, in
the third recruitment year vacancies of Scheduled Castes and Scheduled
Tribes are inter-changed if suitable candidates belonging to the other group
are ayailable. After the lapse of 3 recruitment years, the concerned vacancy
is finally treated  to be de-reserved.

2.64'Th9fd10wingna:wmemmsthomberofmmhsde-
reserved in different categories of posts during 1979- 1980 and uplo
30-9-1981 has been furnished to the Committee,

£

i

-

Year Group ‘A’ Group 'B' Group 'C’' Group'D’ Total
'SC ST SC ST SC ST SC ST

1979 .. . . 2 20 11 8 8 13 — 5 M

1980 ... 1 = =17 8 11 1B

1961 .. 01 M — = 13 5T - 1 120

(upto 30 Sept., 1981)

2.65 In reply to a question ss to what were the precise reasons for
de-rescrving such a large number of vacancies during the last three years,
the Committee have been informed in a notc that direct recruitment to
Group ‘A’ and ‘B’ posts is done through Union Public Service Commission
and any shortfall occurring in the number of candidates recommended by
them is beyond the control of the department. Such shortfall also persists
for promotions as requisite number of candidates are not available in the
zone of consideration.

2.66 The following data indicates the percentage of de-reserved posts
to the total appointments made in 1979, 1980 and 1981 in group ‘C

posts :—

Year " “Scheduled Castes T Scheduled Tribes
Appointed Posts derescrved Appointed  Posts dereserved
and perceniage and percentage
of total of total
v .. . 2023 06 8% 93 123118%)
1980 . . . 2531 17(0-7%) 1095 86(7 3 ‘/:}
1981 . . . 2467 13(0-5%) 1038 . JI{’_Z_?E]_“

2.67 Thus the number of vacancies de-reserved was relatively very
small in the case of Scheduled Castes. In the casc of Scheduled Tribes,

the number was tivel Iargcbmhgrcloothcttisggr ve
d:cli:e. Il‘i:eshorﬂ:]dexgdeedTﬁbes-mdsoduetothutmnﬁdm
populaﬁoninthcareosooverodbysomeCuclu.
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2.68 Referring to the large number of posts de-reserved in Group C
the Committee wanted te know whether candidates for non-technical posts
in Group ‘C’ were not available. The Secretary, Ministry of Communica-
tions stated during evidence that this is an all-ndia figure which include
both techmnical and nen-technical posts. He added that earlier both
Scheduled Caste and Scheduled Tribe candidates werc not available and
hence the vacancies could not be filled up.

2.69 As regards remedial measures to avoid de-reservation of reserved
posts, the Committee have been informed in a note that any eg:en.l
approach in this regard will not be as effective as concentrated in
arcas/disciplines where requisite number of Scheduled Caste/Scheduled
Tribe idates are not available. 1t would be better to identify the Circles
where the Scheduled Caste/Scheduled Tribe quota remains unfilled, make
an indepth analysis of the statements received from such Circles and there-
after take special measures such as opening a dialogue with the concerned
State Governments, technical institutions etc. to motivate more and more
Scheduled Caste/Scheduled Tribe candidates to come forward for employ-

ment in Post and Telegraphs Department,

270 The Committee regret to note that a large number of posts have been
do-reserved in the Post and Telegraph Department. Even non-technical posts
in Group C have been de-reserved where Schednled Caste/Scheduled Tribe
candidates are easily available. The Committee emphasise that mo vacancy
reserved for Scheduled Castes and Scheduled Tribes should normally be de-
reserved as the Committee is basically opposed to the principle of de-reservation.
However, where de-reservation becomes inescapable prior approval of the P & T
Board should be obtained,
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3.3. In reply to a question as to what are the reasons for shortfall in
the employment of Scheduled Castes/Scheduled Tribes against their reserv-
<d quota the Committee have been informed in a note that shortfall in the
cmplsc¥ment of SC/ST is attributable to the non-availability of qualified
SC/ST candidates in the initial years of recruitment to ical posts.
This also result in suitable SC/ST candidates not felling in the zone for
;S;lecﬁunfpromnﬁon to higher posts which require certain length of quali~

ing service.

3.4, In some States like Andhra Pradesh, Himachal Pradesh, Haryana,
Punjab, J. & K. and Maharashtra, Scheduled Tribes Iﬂmm.ion is relatively
small with the result that persons belonging to Scheduled Tribes do not
offer themselves for recruitment in adequate numbers. In such situations,
Heads of Circles are advised to identify Scheduled Tribes candidates in
neighbouring Divisions.

3.5. When the Committee asked the reasons for 7% only Scheduled
Castes and 0.9% Scheduled Tribes in Group ‘A’ on 1.1.1980, the Minis-
try have, in a note, stated that the Recruitment to Group ‘A’ (Jr. Time
Scale) is made every year on the basis of Examination held by the U.P.S.C.
Being a competitive examination, the candidates who qualify in the exa-
mination are selected depending upon the number of vacancies. Almost
all the Scheduled Caste and Scheduled Tribe candidates who qualify in
the examination are selected subject to fulfilling other formalities as pres-
cribed under the rules.

3.6 From Group ‘C’ to Group ‘B’ the selection is restricted to officers
in the zone of consideration, hereas the normal zone of consideration
for general category officers is 3 times the number of vacancies, the same is
extended to five times for Scheduled Castes and Scheduled Tribes.

3.7. Shortfalls .i'n the ratio of Scheduled Caste and Scheduled Tribe
officers in ITS Group ‘A’ is obviously due to non-availability of suitable
officers and retirements etc.

3.8, The main reason for shortfall in filling up the vacancies of Sche-
duled Caste/Scheduled Tribe is non-availability of qualified hands even
with the concessions granted in Group C & D cadres.

3.9. The Committce further pointed out that as on 1.1.1980 the per-
centage of Scheduled Castes in Group ‘B’ posts was 11.8 and of the
Scheduled Tribes was 1% only. Rcgarding the reasons for shortfalls in
Group ‘B’ it has been stated that for promotion from Grox:lp ‘C’ to Group
‘B’ the selection is restricted to officers in the zone of consideration. While
zone of consideration for general catcgory officers is 3 times of the number
of vacancies it is extended to 5 times for Scheduled Caste and Schedulcd
Tribe candidates. Shortfalls in thc case of Scheduled Tribe officers is due
to non-availability of eligible officials in the feeding cadre. However, the
vacancies reserved for Scheduled Caste candidates are being completely filled
up since the introduction of reservation orders in 1974 and the Scheduled
T?-ibc vacancies are exchanged with Scheduled Caste Officers whenever
Scheduled Tribe Officers are not available.

3.10. The main reason of low percentage of Scheduled Castes and
‘Scheduled Tribes in Group ‘C’ is the non-availability of the candidates in



In:ronumbcrdes' COnCessions ted to them. The intake of Sche-
d edTﬁbcmdgd:uinthomﬂgr“pani.e.ﬁfﬁesmdnixduhubm
very low and to a great extent this accounts for the non-availability of
candidates for promotion to Group ‘B’. However, the position has im-
proved due to increase in literacy of the Scheduled Caste/Scheduled Tribe
candidates. The position in Group ‘C’ would significantly improve in
Group ‘C’ would significantly improve in the coming years.

3.11. During evidence when the Committee enquired about the reasons
for shortfalls in Groups A, B, C and D, the Secretary, Ministry of Com-
munications informed the Committee that candidates in Group ‘A’ are
recruited by U.P.S.C. on the basis of a common examination. The suc-
cessful candidates are distributed to various Ministriesmmm on the
basis of preferences indicated by the candidates. He that the Minis-
try of Railways is the biggest employing agency in Group ‘A’. The Sec-
retary, Ministry of Communications felt that the ied forward vacan-
cies in various Ministries/Departments should receive some priority in this
matter. He added :—

“] submit to the Committee that in the matter of allocation of
candidates to various recruiting Ministries/Departments, the
status of the vacancy in those Ministries/Departments should
be taken into account. If it is a carried forward vacancy it
must be given priority.”

Explaining the reasons for shortfall in Group ‘B’ posts the Secre-
tary, Communications, durir% evidence stated that as regards
the promotion from Group ‘C’ to ‘B’ the selection is restricted
to (.Il::c Officers falling within the zone of consideration. The
zone of consideration for general category officers is three times
the number of vacancies and the shortfall in Group ‘B’ is due
to non-availability of suitable candidates.

12. Asked why there was a hige shortfall in Group ‘C’ particularly
in cislezof Sclmf:lu‘:r Tribes, the Minﬁ:ctry's representative stated that this is
the cumulative figure and most of the vacancies have already been de-
reserved and filled up.

the Committec wanted to know whether the question of
undz;-ir%prcwsz:?atiun of Scheduled Castes and Scheduled Tribes in Groups
A and B had been taken up with the Union Public Service Comunission,
the Secretary, Ministry of Communications stated that whenever there are
ghortfalls the matter is taken up with the UPSC both in casc of Scheduled
Caste/Scheduled Tribe and other community candidates.

When Committee suggested that the qualifications might be
g, W 'of Schoduled Caste/Scheduled Tribe candidates and they
could be taken on probation for some time, the Secrctary, Ministry
Communications stated during evidence :—

“That iu:m)per. It will lead to greater demoralisation.
W:mggkbeup is matter with mpmmg:m of Personnel and
Administrative Reforms that we may be Emu.rued to relax
thisminimumcxpeﬁencelznod!nsuimh u_monthebnds
of actual assessment of merit of an official but they did
not agree.”
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3.15. Asked whg,thmmal:rwu! 15,541 against Scheduled

‘C’ posts, and why no crash programme was launched

to make good this shortfall, the Secretary, Ministry of Communications
stated that this is an all India Figure. This is not the backlog but it is the
total number of vacancies which remained vacant during the period of 25

3.16. In reply to a query that the P & T Department, should make
special efforts to recruit Scheduled Tribe candidates to wipe out the short-
fall of 15541 in Group ‘C’, the Secretary, Ministry of Communications.
stated : — '

“If there is special recruitment in one year, there is a problem of
age comgestion. So, it should be spread over a period of,
say, three years. Otherwise, they will all be of the same
age group and they will not get promotion.”

3.17. In reply to another query, as to what specific steps had been
taken by the P& T Department to clear the backlog over the years, the
Secretary, Ministry of Communications stated :—

“Over the years, constantly, the Head of Circles and the field
formations have been advised to fill up the posts. The back-
log is being gaogrcssively reduced and we were left with a
backlog of 1790 posts in Group C as on 1.1.1980. We have
also identified certain sectors where in the case of Scheduled
Tribes we -are not able to find adequate number of candidates.
These circles have been asked to make special efforts. Now
the carry forward is decreasing and becoming loss. In fact
we are reaching a stage where it is reaching a manageable level.
There are mow available in the services people belonging to
Scheduled Castes/Scheduled Tribes with, a length of service of
5 to 8 years, who can be promoted to the next higher grade.
In course of the next 3 or 4 years the problem of backlog will
not be there. In the case of Scheduled Caste the position is
reasonably good. So, the figure of 15541 which we have
given as backlog, was given in a different context. The num-
ber of posts which would have to be filled would be about
1800.”

3:18 The Committee note that on 1st January, 1980, the percentage of
Scheduled Caste employees in Group A was 7 and of Scheduled Tribes 0 9.
In Group B the percentage of Scheduled Caste employees was 11 ‘8 while for
Scheduled Tribe it was only 1. The Committee further note the huge shortfall
of 15,541 Scheduled Tribes employees in Group C. During evidence, Secre-
tary, Ministry of Commaunications tried to explain that the figure of 15,541
in Group C represented the total number of vacancies which remained unfilled
during the long period of 25 years or so and as on 1-1-80 the actual backlog
1790 posts in Group‘C’. The Committee feel that even the backlog
1790 posts is too high. They, therefore, recommend that special recruitment
should be held in P & T Department to clear the backlog. The Committee
hope that as suggested by the Secretary, Ministry of Communications the
special recruitment would be spread over a period of three years to avoid the
problem of age congestion and reduction in the chances of future promotion.



27

3:19 The Committee also recommend that in order to wipe out the shertfall
in Groups A and B the Ministry of Home Affairs while allocating the selecied
candidates to various Ministries/Departments should give the utmost prierity
to the carried forward vacancies—so that those vacancies do not lapee on nc-
count of the completion of the prescribed period of three years under the carvied
forward procedure.

INSTITUTIONAL AND IN-SERVICE TRAINING

3.20. It has been stated that more intensive training is arranged for
directly recruited group ‘A’ Officers who belong to Scheduled Castes and
Scheduled Tribes. In all training pgmmmes in the Telecom. Training
centres and Postal Training Centres efforts are made to depute as many
SC/ST officials as possible. More than 15% of seats are normally
filled up by them in various training courses.

3.21. In reply to a query as to whether there was any in-service
scheme for Scheduled Castc/Scheduled Tribe employees in the P &
Decpartment, the Secrctary, Ministry of Communications stated during
evidence, that in P & T Department the Scheduled Caste/Scheduled Tribe
candidates are sent for training along with the candidates of other communi-
ties. The heads of training institutions have been instructed to take special
classes of Scheduled Caste/Scheduled Tribe trainees through tutorials etc.

to remove their deficiencics.

322 The Committee recommend that there should be a separats training
Scheme for SC/ST employees who are recruited for Groups C and D posts,
The scheme should aim at providing intensive training particularly to those who
are recruited with relaxed standards to improve their techaical okill asd

3-52155/82



CHAPTER IV
1. PERIODICAL RETURNS

4.1 The Committee have been informed in a note that the Posts and
Telegraphs Circles/Telephone Districts and other 4dministrative offices send
annual statements regarding the extent of employment of Scheduled Castes
and Scheduled Tribes against the reserved vacancies in all categories of
posts. These statements are scrutinised in the P&T Directorate. It has
been stated that the rules and guidelines issued by the Department of Per-
sonnel and Administrative Reforms in regard to unfilled reserved quota are
followed strictly by the recruiting authority without waiting for any further
instructions.

4.2 1n its annual report, the Posts and Telegraphs Department gives
the figures and percentage of employment of Scheduled Castes/Scheduled
Tribes for all Categories of cmployees. As a matter of normal practice
separate annual reports of Circles/Districts are not printed.

43 The Committee note that separate annual reports of Postal Circles/
Telephone Districts are not printed but the annual Report of Posts and
Telegraphs Department gives the figures and percentages of employment of
Scheduled Castes and Scheduled Tribes in all categories of posts. The Com-
mittee hope that the Liaison Officers of various Circles/Districts will ensure sub-
mission of annual statements within the stipulated time limit so that the data
can be analysed properly and intime by the P & T Directorate. The Cell in
the Ministry of Communications should also carry out a test check of the state-
ments received from the Postal Circles/Telephone District in order to see that
the figures regarding employment of Scheduled Castes/Scheduled Tribes pub-
lished in the Annual Report of P & T Department reflects the correct position.

2. REDRESSAL OF COMPLAINTS

4.4 Complaints of Scheduled Caste and Scheduled Tribe employees in
P&T Department are received at various levels viz. Minister of Communi-
cations, Minister of State for Communications, Deputy Minister for Com-
munications, Secretary Communications and Secretary, P&T Board. These
complaints/grievances are scrutinised and reports are called for from the
branches and circle offices concerned. The comments thus received are
carefully examined and instructions issued for remedial action where c{l.lled
for. Reports are also submitted to Minister and Secretary, Communications

where required.

4.5 The P&T employees also sometimes write directly to the Commis-
sioner for Scheduled Castes and Scheduled Tribes. In such cases also com-
ments of the subordinate units are called for and appropriate action is taken
to the satisfaction of the Commissioner for Scheduled Castes and Scheduled
4.6 In reply to a question as to whether there is any complaint cell in
the Posts and Telegraphs Department in the Postal Circles/Telephone Dis-
tricts and other Administrative Offices to attend to the complaints and
grievances of the Scheduled Castes and Scheduled' Tribe empl the
Committee have been informed in a note that the complains of

2
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Caste/Scheduled Tribe employees are handled in the Scheduled Caste
Scheduled Tribe Cell alongwith other items of work concerning lmphnenuf
tion of the orders of De nt of Personnel and Administrative Reforms.
There are instructions that representatives of Scheduled Castes and Sche-
duled Tribes can meet the Liaison Officers and place their grievances before
them. The complaints,grievances are referred to the concerned branches/
Heads oI Cl;clcs. Their reports/comments are carefully scrutinised and
instructions issued for remedial action where ever necessary.

4.7 Asked whether any complaints register was being maintained in the
P&T Department to registc):' the ?:nmplaiﬁ%; of Schcdulcﬁ Caste/ Schodutltéd
Tribe cmployees, the representative of P&T Department stated that they
have opened staff Grievance Cells and the complaints registers are being
maintained in every Circle/District. The Grievances are entered in  the
register and they are looked into. He informed the Committee that so far
‘they have not opened comprehensive register at the Headquarters,

4.8 In reply to a query as to whether any study had been made on the
basis of the complaints received the Secretary, Ministry of Communications
stated that no comprehensive study has been made.

4.9 About the nature of complaints received in the PAT Department,
it was stated during evidence :—

“There arc diffcrent types of complaints, e.g. from one unit there
was a complaint that they were being shabbily treated not only
by the top administration but also by other community
colleagues. There was another casc from Bombay Telecom-
munication Circle that a particular person was not promoted
to fill up a particular post though he was competent to fill it,
on the ground that he did not have sufficicnt experience. There
is no particular pattern governing most of the complaints.”

The Secretary, P&T Board added :—

“There are some complaints which come to the Deputy Director
General. They examine it and then a report is submitted. In
many cases, we get complaints through the Ministers, they arc
examined cxpeditiously and then put up to the Minister. Tn
each case, it is put up to the Minister. If a M.P, has written
to the Minister, then the reply is given by the Minister. Other-
wise, at the Joint Secrctary level, the reply is given,”

where did the a body lie in regard to hearing of such
compﬁi?ntsfflﬁd Secretary, Minism Cmgmuqimliog:s stated that it lies in
the Ministry and is headed by the Deputy Director General (Vigilance ).
who also looks into complaints in regard to service matters. But such com-
plaints are to be disposed of at the operating unit level. The Ministry only
monitors the total number of complaints disposed of in the units.

. ' to a query as to what was the procedure for dealing with
a O:alr:)l:il:twtgl{h: eﬂgct ll..{alt reservation orders were not followed in the

Department, the Chairman, P&T Board stated : —

“If he complaints to us, that he can always do, through proper
channel, we look into it. He may even address the complaints
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to me but the formal letter is to be routed through proper
channel. If he submits through proper channel you can say
it may be stopped at some level. So, he is also authorised to
send an advance copy directly to any authority. And they
rightly do so frequently.”

4.12 He further added that about reservation or any other matter, the
employees could also meet their Scheduled Caste/Scheduled Tribe Liaison
Oflicer at the appropriate level. He stated that in Posts and Telegraphs
Department they have intensified their Monitoring Cell and frequent visits
are made from Headquarters to operative units, circle offices and the divi-
sional offices.

4,13 Asked whether the Secretary, Ministry of Communications took any
action against the complainant on the complaint made to the Mimster, the
Secretary replied in the nepative and stated that no action is taken against
the complainant in such cases.

4.14 In reply to a question as to what was the procedure obtaining in
P&T Department in regard to complaints of Scheduled Caste/Scheduled
Tribe employees about spoiling their Confidential Reports particularly at the
time of promotion, the Secretary, Ministry of Communications stated :—

“In regard to confidential reports there is a procedure laid down
which is available to anybody. Any adverse comment in any
confidential report has to be communicated, whether it relates
to another community employee of the Scheduled Caste/
Scheduled ‘Tribe employee, All adverse comments cannot be
taken not or unless these have been communicated to the
official concerned so that generally the opportunity is always
available. There may be an occasion when the comment is not
adverse, but it is coloured. That may also affect somcbody's
promotion. If any complaints are made, they will be dealt with
depending upon to whom the complaint is made. If it is made
to the Minister, it comes to me and I will look into it, but if
a complaint is made to the Head of the circle without involving
the. Minister or the Ministry officials, then the Head of the
Circle has to look into it personally.”

4.15 The Secretary further added that in many cases the complaints not
only related to Scheduled Caste/Scheduled Tribe employees but to the
employees of other Communities also. In such cases the aggrieved employee
would present his complaint to many authorities like the Post Master Gene-
ral or the General Manager of Telecommunications and sometimes he would
even send copy of his complaint to the Secretary or the Minister in advance.
The complaints addzessed to the Minister or Secretary were certainly looked
into by the Ministry of Communications. He stated that from the year 1981
Staff grievances Cell had been set up in all units of the P & T Department.
The Head of Office heard the grievances of the members of the staff on a
fixed day in a week.

4.16 The Committece wanted to know the figures of grievances recejved
from Scheduled Caste/Scheduled Tribe employees in the Department and
disposed of by Scheduled Caste/Tribe Cell during the years 1979, 1980
and 1981. They have been informed in a subsequent note that in the past,
the grievances were pasred on to the staff sections concerned with the various
Postal and Telecom. cadres for further necessary actien. Ne seperate record
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of grievances pertaining to Scheduled Castes eduled Tri

kept for the year 1979, 1980 and 1981. How/esvc;, a registerll't\,lf:s l:u.odw m

started for maintaining a record of the grievances received from Scheduled

Castes and Scheduled Tribes. The gricvances related to a number of matters

ﬁ;ﬂdmg promotion and seniority and also other issues including personal
5,

417 The Committee note that complaint registers are been maiatained
by the Staff Grievances Cell in every Circle/District of the Posts and Telegraphs
Bat no complaint registers are being maintained at the Head-
quarters of P & T Directorate, The Committee recommend that separate
registers for registering complaints/representations received from the Schoduled
Caste and Scheduled Tribe employees should also be maintained at the Head-
quarters of P & T Directorate and suitable procedure should be laid dowa to
deal with such complaints/representations. With a view to create confidence
among the Scheduled Caste and Scheduled Tribe employees and to ensure them
that their interests are looked after well, their complaints/representations
should be processed and disposed of judiclously and expeditiously,
4-18 The Committee recommend that the nature of complaints received

both at the Headquarters and in Circles/Districts should be analysed properly
with a view to take Decessary correclive measures.

3. SCHOLARSHIPS

4.19 The Committee have been informed that scholarships are given
from the P&T Welfare Fund boih for technical and non-technical education
to the children of em| {ces beyond higher secondary stage. 15 and 74
percent of these scholarships are reserved for children of P&T employces
belonging to Scheduled Castes and Schedulcd Tribes respectively.

4,20 The Secretary, Communications stated during evidence :—

“We give it from our welfare fund. If a man dies in harness, we pay
money to the widow. We have also scholarships for employees’
children etc. We have a sizeable welfare package.”

421 The following statement indicates the total number of scholarships
awarded du:ing the l;lgars 1978-79, 1979-80 and 1980-81 and the number

of Scheduled Caste and Scheduled Tribe students among them who got the
scholarships :— .

4.-521.85/82
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4-22 The Committee arc happy that reservation orders are being observed
in the Posts and Telegraphs Department in regard to award of scholarships.
The rate of scholarship should be linked with the cost of living and a formula
for the revision of scholarships should be worked out by implementing authori-
ties taking into account all the prevailing conditions, All complaints received
from Scheduled Caste/Scheduled Tribe students regarding mon-payment of
scholarships should be promptly looked into and necessary action taken there-
on,

423 The Committee also note that even in the case of non-technical scho-
larships the reserved quota for Scheduled Caste/Scheduled Tribe has not been
fully utilised. The Committee recommend that as far as possible all the reser-
ved scholarships both technical and non-technical should be given to students
belonging to Scheduled Castes and Scheduled Tribes.

R. R. BHOLE

Chairman,

Committee on the Welfare of
Scheduled Castes and Scheduled Tribes

NEW DELH! ;
April 15, 1982

Chaitra 25, 1904 (Saka)
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APPENDIX 11
(Vide Para 4 of Introduction)

Suimmary of Conclusions|Recommendations contained in the Report
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6.

7.

9.

10.

11,

134

218

219

225

231

The Committee note that in the Posts and Telegraphs Depart-
ment there is a reservation Cell which is headed by a Joint
Secretary. But the Cell in the Ministry of Communications
which is at present headed by a Deputy Secretary is not exclu-
sively looking after the reservation work. The Deputy Secre-
tary has to perform other duties also.

The Committee recommend that the Cell in the Ministry should
be adequately strengthened and it should look after the reser-
vation work both in P&T Department and the Public Sector
Undertakings under the control of the Ministry. Preferably a
Senior Officer belonging to Scheduled Caste duled Tribe
community should be incharge of this Cell. In view of the fact
that Secretary, Ministry of Communications is also the Chair-
man of P & T Board, the Committec feel that the Cell in the
Ministry can serve a very useful purpose both in achieving pro-
per coordination and implementation of the reservation ordeis.

The Committee note that out of 1042 Junior Engineers recruited
during the period 1978 to 1980, 167(16%) belonged to Sche-
duled Castes and only 14 (1 -3%) were from Scheduled Tribes.
The Committee also note that in 1881, the outside quota of the
Junior Engineers (in Civil and Electrical) to be filled up by the
open competition was 433, out of which 80 posts had been ear-
marked for Scheduled Casies and 134 for Scheduled Trikes. The
Committee desire that these posts should be publicised widely
and all possible measures should be taken to attract maximum
number of candidates from Scheduled Caste and Scheduled

Tribe communitics so that all the posts reserved for them could
be filled up.

The Committee need hardly stress that unless adequate number
of Engineers at the stage of initial recruitment are selected there
will always be a shortfall in the higher categories, which after
passage of time, will be difficult 10 wipe out.

The Committee are not convinced of the reasons advanced by
the Secretary, Ministry of Communications, during evidence
that it is difficult to send copies of advertisements to Scheduled
Castes/Scheduled Tribes, M.L.As. and MPs, Most of the
Scheduled Castes and almost all the Scheduled Tribes live in
remote areas which do not have modern means of commu-
nications, Thercfore to reach these communities special efforts
will have to be made and all means of publicity will have to be
adopted. The Committee feel that it is through their repre-
sentatives both in the Legislative Assemblies and in the Parlia-
ment, that they could be more conveniently informed about
the number and nature of posts vacan:/reserved for them. In
these circumstances, the Committee feel that it is imperative
that copies of the advertisement notices should be sent to the
Members of Parligment and State Assemblies belonging to
Scheduled Castes and Scheduled Tribes of the region where
recruitment is proposed to be held. The Committee would
also like that these notices should be sent to the Members of the
Committees of the State Assemblies and Prrliement on the
"Welfare of Scheduled Castes and Scheduled Tribes and to the

State Authorities looking after the Welfare of Scheduled Castes
and Scheduled Tribes.

The Committee recommend that a Scheduled Caste or Scheduled
‘Tribe Officer should invariably be included in the various Depart.
mental Recruitment/Promotion Committees in the Posts and
Telegraphs Department so that there is no apprehension emen,
the Scheduled Caste and Scheduled Tribe employees that their
interests are not being sefeguarded properly. If Scheduled
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12.

13.

14,

15.

16.

235

2:36

247

2:52

2-56

Caste/Scheduled Tribe officer of the required level is not avail-
able in the P & T Depariment, another Scheduled Caste/Sche-
duled Tribe officer of the required status from other Central or
State Departments might be included in the Deparimental
Recruitment/Promotion Committees.

The Committee note the various concessions and relaxations
given to the Scheduled Castes and Scheduled Tribes for recruit-
ment in the Posts and Telegraphs Department. They hope
that the concessions and relaxations a ble for these commu-
nities will be genuinely granted to them, so that there is no diffi-
culty in getting required number of Scheduled Castes and Sche-
duled Tribes for the reserved posts.

The Committee recommend that in the light of poor represen-
tation of Scheduled Castes in Groups A and B and cf Scheduled
Tribes in all the Groups in P & T Department, the question of
giving further relaxation in the conditions of length of service,
etc., prescribed for promotion to various posts should be exa-
mined in consultation with the Department of Personnel and
Administrative Reforms with a view to promote more Scheduled
Caste/Scheduled Tribe employees in that Department,

The Committee regret that the inspection of rosters in the P& T
Derartment was started only in 1980 and no periodicity of ins-
ﬁalpn had been fixed, although the Ministry of Home Affairs

d issued instructions in September, 1970 suggesting *‘annual
inspections of the rosters maintained in the Ministry/Depart-
ment and Offices under the control of the Minist1y/Depariment
with a view to ensuring proper implementation of reservation
orders.” The Committee also note that the inspections carried
out by the Liaison Officers and the Officers of the inspection
organisation have indicated discrepancies in the maintenance of
rosters. The Committee need hardly stress that rosters are the
only and the main mechanism on which the implementation of
reservation orders rests, Unless these rosters are properly
maintained and periodically checked, maintenance of rosters
will not serve any useful purpose. The Committee, therefore,
strongly recommend that the Ministry of Communications/
P&T i)epanmem should ensure proper maintenance of rosters
and their periodic inspections by the Liaison Officers and the
Officers of the inspection units. As laid down by the Ministiry
of Home Affairs the rosters must be checked once in a year and
the discrepancies noticed during inspections should be imme-
diately attended to and rectified.

The Committee note the improvement in promotion of Sche-
duled Castes in certain groups from 1977 onwards. They are
however, surprised to find the decline in promotions in 1980.
But so far as promotion of Scheduled Tribe employees is con-
cerned, the Committee find that there has been a ccrstant de-
cline. The Commitice feel that with the spread of education
and awareness amongst the Scheduled Castes and Scheduled
Tribes their intake in services should gradually increase rather
decrease. They would like the Ministry of Communications/
P & T Department to go into the matter and find out the actual
reasons for the fall in the percentages of promotions of Scheduled
Castes and Scheduled Tribes.

The Committee are unhappy to note that in Posts and Tele-
phs Department a large number of Scheduled Caste/Scheduled
ribe empl have been superseded during the years 1979,
1980 and 1981, without the knowledge of Posts and Telegraphs
Directorate, even though there are instructions that cases of
supersession of Scheduled Caste/Scheduled Tribe employess
should be forwarded to that Directorate.

—
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17.

18.

19.

21.

257

270

i

43

The Committec recommend that the matter should be investi-
gated as to how supersessions took place without
complying with the standing instructions in this regard and all
cases of supersessions should be reviewed.

The Committece recommend that Scheduled Caste/Scheduled
Tribe candidates who are appointed by direct recruitment on a
temporary basis should be confirmed against the reserved vacan-
cies as soon as their period of probation is over. Any delay
in confirmation might effect their seniority vis-a-vis other com-
munity candidates.

The Committeo regret to note that a large number of posts-
have been de-reserved in the Post and Telegraph Department.
Even non-technical posts in Group C have been de-reserved
where Scheduled Caste/Scheduled Tribe candidates are easily
available. The Committee emphasise that no vacancy reserved
for Scheduled Castes and Scheduled Tribes should normally be
de-reserved as the Committee is basically opposed to the prin-
ciple of de-rescrvation, However, where de-reservation be-
o%mgs ei:;esucapahlc prior approval of the P &T Board should be
obtained,

The Committec note that on Ist January, 1980, the percontage
of Scheduled Caste employees in Group A was 7 and of Sche-
duled Tribes 0-9. In Group B the percentage of Scheduled
Caste employees was 11 ‘8 while for Scheduled Tribe it was only
1. The Committee’ further note the huge shortfall of 15,541
Scheduled Tribes employees in Group C. During evidence,
Secretary, Ministry of Communications tried to explain that the
figure of 15,541 in Group C represented the total number of
vacancies which remained unfilled during the long period of 23
years or s0 and as on 1-1-80 the actual backlog was 1790 posts
in Group ‘C’. The Committee feel that even the backlog of
1790 posts is too high. They, therefore, recommend that spe-
cial recruitment should be held in P & T Department to clear the
backlog. The Committee expect that as suggested by the Secre-
tary, Ministry of Communications the special recruitment
should be spread over a period of three years to avoid the
problem of age congestion and reduction in the chances of
future promotion.

The Committee also recommend that in order to wipe out the
shortfall in Groups A and B the Ministry of Home Affairs while
allocating the selected candidates to various Ministries/Depart-
ments should give the utmost priority to the cartied forward
vacancies—so that these vacancies do not lapse on account of the
completion of the prescribed period of three years under the
carried forward procedure.

The Committee recommend that there should be a separate
training Scheme for SC/ST employees who are recruited for
Groups C and D posts. The scheme should aim at providi
intensive training particularly to those who are recruited wi
relaxed standards to improve their technical skill and perfor-
mance, .

The Committce note that separate annual reports of Postal
Circles/Telephone Districts are not printed byt the anmual
Report of Posts and Telegraphs Department gives the figures
and percentages of employment of Scheduled Castes and

duled Tribes in all categories of posts. The Committee desire
that the Liaison Officers of various Circles/Districts should
ensure submission of annual statements within the stipulated
time limit so that the data can be analysed properly and in time




by the P&T Directorate. The Cell in the Ministry of Com-
munications should also carry out a test check of the statements
received from the Pmtal Circles/Telephone Districts in order to
see that the fi rding employment of Scheduled Castes
Scheduled T s pu lished in the Annual Report of P&
Department reflect the correct position,

24, 417 The Committee note that wmplalnt registers are being main-
tained by the Staff Grievances Cell in every Clreles,'l)istmt of
the Posts and Telegraphs Depariment.  But no complaint regis-
ters are being maintained at the Headquarters of P & T Direc-
torate. The Committee recommend that separate registers for
registering complaints/represcntations received from the Sche-
duled Caste and Scheduled Tribe employees should also be
maintained at the Headquarters of P & T Directorate and sui-
table procedure should be laid down to deal with such com-
plaints/rcpresentations, With a view to create confidence
among the Scheduled Caste and Scheduled Tribe
and to ensure that their interests are looked after well,

complaints/representations should be processed and disposed of
judiciously and expeditiously.

25, 418 The Committee recommend that the nature of complaints re-
ceived both at the Headquarters and in dwl:&l should
be analysed properly with a view to take necessary corrective
measures.

26. 422 The Committee are happy that reservation orders are being

observed in the Posts and Telegraphs Department in regard to
award of scholarships. The rate of scholarship should be link-
ed with the cost of living and a formula for the revision of
scholarships should be worked out by implementing authorities
taking into account all the prevail conditiom. All eom-
plaints received from .'Eict:lmec}_u.ﬂcciI Casu/gch;io od bo

regarding non-payment of scholarships prompdy
looked fnto and necessary action taken thereon,

27, 423 The Committes also note that even in the case of non-technical
. scholarships the reserved quota for Scheduled Caste/Scheduled
Tribe has not been fully utilised. The Committee recommend
that as far as possible al themerwdwhohnhiubﬂthmal
and non-technical should. be simn to students belonging to
Scheduled Castes and Scheduled Tribes.

MGIPF—521L55/82—19-4.82



	001
	002
	003
	005
	007
	008
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049

